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The 12" July 2017
S.0. 113, dated the 13" July 2017—In compliance of the order dated 28.02.2017
passed by Hon'ble Supreme Court, New Delhi, in SLP (Criminal) No.-1779/2016 (State of
Bihar Vrs. Divesh Kumar Choudhary & Anr), State Government of Bihar, in consultation
with the High Court of Judicature at Patna, notifies five (5) Courts of Senior Judicial
Magistrate, 1st class (Civil Judge, Junior Division) next to S.D.J.M and Principal
Magistrate, Juvenile Justice Board (if any), which shall be one each in Patna, Purnea,
Darbhanga, Saran at Chapra and Gaya for trial of cases filed against the careless rice millers
and the Jurisdiction of these five (5) Courts shall be as follows:-

Sr. No. Courts District of Jurisdiction

1 2 3

1. Patna Patna, Vaishali at Hajipur, Bhojpur at Ara, Buxar, Nalnda
at Biharsharif, Sheikhpura, Lakhisarai, Jamui and
Begusarai.

2. Purnea Purnea, Araria, Kishanganj, Katihar, Bhagalpur, Banka,
Khagaria and Munger.

3. Darbhanga Darbhanga, Samastipur, Supaul, Madhubani, Sitamarhi,
Sheohar, Saharsa and Madhepura.

4. Saran at Chapra | Saran at Chapra, Siwan, Muzaffarpur, Gopalganj, East
Champaran at Motihari, and West Champarna at Bettiah.

5. Gaya Gaya, Aurangabad, Nawada, Jehanabad, Rohtas at
Sasaram, Kaimur at Bhabhua and Arwal.

2. All the cases pending against the careless rice millers of the districts mentioned in
column-3 of aforesaid table, shall be transferred to the Court notified hereby as mentioned in
column-2.

3. This notification shall come into force at once.

(F. No. A/Act-1/2017/3862/].)
By order of the Governor of Bihar,
Surendra Prasad Sharma,
Secretary to the Government.
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